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Sl No. Year Length constructed (km)
1 2014-15 4410
2 2015-16 6,061
3 2016-17 8,231
4. 2017-18 9.829
3. 2018-19 10,855

Details on authorised vehicle scrapping facility guidelines

138, SHRIMATI SHANTA CHHETRI: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

{a) whether Government has issued the draft guidelines for setting up of

Authorised Vehicle Scrapping Facility (AVSF) in the country;

{b) whether vehicle scrappage imitiative of Government will directly result in

increase in sale of automobile industry produce;
{cy whether owners of scrapped vehicles will be compensated;, and
{dy if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JATR AM
GADKARI): (a) Yes, Sir.

(b)y No such assessment has been carried out by Ministry of Road Transport
and Highways.

{c) and {d) No such proposal with regard to compensation from Government 1s

under consideration.
Implementation of Motor Vehicle (Amendment) Act by the States

139, SHRI B.K. HARTPRASAD: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

{a) whether it is a fact that many States like Punjab, Madhya Pradesh, West
Bengal and Rajasthan have refused to implement the present Vehicle Act whereas the
Gujarat Government has expressed reservation on high fines that may not be feasible

and the auto and taxi unions of Delhi have demanded rollback of such fines; and
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(b) if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITIN JATRAM
GADKARI): (a) and (b) The Ministry has not received any information from any State
that have not implemented the provisions of the Motor Vehicles (Amendment) Act,
2019. As per section 200 of the Motor Vehicles Act, 1988 the State Government may
by notification in the official gazette specify such amount for compounding of certain
offences. As per the available information, for certain offences Gujarat, Karnataka,

Manipur and Uttarakhand have reduced the penalties.
Amaravati-Anantpur Expressway

140. SHRI KANAKAMEDAL A RAVINDRA KUMAR: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has started work on Amaravati-Anantpur

Expressway,
(b) if so, the details thereof;,

(c) whether Government has fixed any time-frame to complete the project in a

time bound manner so that any cost escalation can be avoided;
(d) if so, details thereof; and
(e) if not, reasons therefor?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAY'S (SHRI NITTN JATRAM
GADKARI): (a) to (e) Under the Grand Challenge Mechanism, which is a component
of Bharatmala Pariyojana, there 1s a provision for taking up such road projects on the
request of the States where the State Governments share at least 50% of land acquisition
cost. Meetings with officers of Government of Andhra Pradesh have been held regarding
the development of an Access controlled Green Field Expressway connecting the new
capital city of Amaravati to Anantapuramu. The alignment of the aforesaid road stretch
has been finalized with a length of approximately 384 kms. Government of Andhra
Pradesh has agreed to bear 50% of the cost of the land to be acquired and to obtain
requisite statutory clearances (i.e. environment, forest, wildlife etc.) expeditiously. Projects
are taken up after completion of pre-construction activities, statutory clearances,

availability of funds and inter-se-priority.



